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Adjourn to 17.8.98 for further 
order. 
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Notes of the Registry (Date 	 Order of thetibiuiia 	 I 

Division Bench is not vailable.".. 

List for orders on 2-11-98. 

Lt.Col. N.K.Gupta, the alleged 

conterriner No.27 is present personally. 

He submits that paymnt had been made 

to all the applicants concerned except 

applicant No.16 Ram Prasad, who had 

expired and there was no claimant on 
his behalf till date. Mr A.Jthmed,learne 

counsel for the petitioners 1  also conr 

that pa'ment had been received by 

petitioners. Adjourned to 23-11.19991-  

Lt.Col. Gupta submits that in the 

circumstances he may be exempted from 

personal appearance. Heard him. He is 

exempted from personal appearance until 

further orders. 

Member 

we 

123 .11 .9E This petition has been filed for 

non compliance of the order passey 

this Tribunal on 10.6.97 In O.Ai14 
28/96. 

/ 

tf 

5-)-) 

Heard Mr A.?thrned learned counsel 

for the petitioner and Mr S.Aii, learne 
counsel for the alleged conternners. Mr 

All submits that the direction has 

fully complied with and Mr Mined also 

'confirms the same. In view of the abov 
we do not find any merit in the contem 
petition. 

Contempt petition is accordingly 

closed. 

Member 	 vib 
pg. 



• 	1. Shri Ajit Kurnar 

2. •Shri N.M. Gupta. 

Contemners. 

I 	 - 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATIBLNCH,. 

GUWAHATI.  

C.P NO, 14 OF 1998-. 

$hrj D.D. Bhattacharee 

Petjtioner 

- Versus 

- AND - 
S 

/ 

IN THE IIATTERUF : 

Additional show cause reply submitted 

by the alleged contemners. 

Th-e:humble Contemners submit their Additional 

show cause reply as folloW-1- 

1. 	That the Contemners, haVe, already' submitted their 

sho ueply,.S8 .flg that-the dues payable to the 

Cgitemp, petJtiope.!,S, have already been paid and the rece-

ipt of payment has been acknowledged by them. 

2.. ,',. .Thøt . whi.e..pYm?Pt uas,,rnad,e..tO the patitoners 

the app4pant No. 16,Rm Prasad C9U1d not be paid as 

has he expired 'and, there was np claimant on his behalf 

till date this fact was not stated in the 'earlier show 

Contd.....2/- 

I 



show cause reply and hence this additional show cause 

reply has been filed before this Hon'ble Tribunal stating 

the  actual facts of the death of Ram Prasad. 

It is, therefore, respectfully 

prayed that in view of full implemen- 

* 	 tationof the Hoñ'ble Tribunal judgment, 

the contemp petition -may be ee-He-d. 

And for this act of kindness the 

alleged contemners shall ever pray. 

V E R I F I CA I I 0 N 

I, Lt. aol. N.K. Gupta, alleged Contemner o. 2, 

do here by solemnly declare that the statements made in 

• 	paras I & 2 are true to my knowledge, and the rests are 

my humble submissions before this Hon'ble Triunal. 0 -'-4 9 
L4  9L4 & 	 (  

22 

310 Stn Wksb EME 
DECLA1IA14T. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH AT GUWAHAlI 

I 	[ 
I 	 j 	CONTEMPT PETITI 0NN0 .t Cr1998; 	 J 

anO,A. No, 280 of 1996, 	
T 

IN THE MATTER OFt 

•I 	.[ 

A petition under SectiOn 17 Of the 

Central Admjnj8tratjve Tribunal Act 

1985 praying for punishment of the 

Contemner for  noncOnliance of judgment & 

0rder datadlOth June 1997 pa sad by thjg 

HOn'ble Tribunal 

• 	 F 
	D. 

1! ThE MATTER OFS  

:Shri D.D.-Bhattaherjee & 31 0 thers 

-.Vergug- . 

Union Of-India & Others 

..AND.. 

IN THE MATTER 0F 

• T/70 Labour D.D. Bhattacharjee 

• 0 ffice Of the Commanding Officer 

.310 StetjOn Workshop EME., 

C/O 99 -APC. 	...Petitioner  

(Can td.) 
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H 	 -2. 

-Versus.- 

Shri Ajit Kumar 

Secretary Defence., Government Of 

India , Now Delhi . 

Sü.N.K. Gupta , Commanding Officer, 

, 310 Station Workshop, 

E.,M.E., C/o 99 A,p.O. 

RespOndent8/Contemneri, 

• 	 The humble petition Of the abOve 

named Petitioner : 

MOST 0 E5.PECTrULLY5HEETH : 

That your applicant and .31 others have 

filed the Original Application No, 280 of 1996 before 

• 	 .. 	 this Hon'ble Tribunal Praying for payment Of Field 

Service Concession for which the petitioner & 31 

Others are legally entitled 

That the HOn'ble Tribunal after hearing On 

• 	 bath sides was pleased to pass the Judgment & 0rder 

dated 1OO6.-97 directing the Reapondenta/Contemners 

to pay the Field Service Concession to the applicants 

Of the Original Application N,280 Of 1996 B 

early as possible at any rate within a periOd Of 

3(three) wnths from the date of receipt of the 

°rder. 	 . 

(Contd.) 
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Aflnecure-. I is the ptiOtOco:pOf Hon'.ble 

Central Administrative 	 Judgment 

in O • 4 •  NO.. 280 of 1996. 

3) 	That your, petitioner begs to State that 

the ReepOndents/Contemnere received the copy Of 

the Judgment & order dated100697 Of the above% 

c$Se from the HO&be Tribunal Registry and from 

the%Ipplicant. Of the case . 

That yc.ur petitioner begsto state that 

the Respondenta/Contemners after expiry of date 

Of imlementátjan Of the above mentioned Judgment 

of this HOn'ble Tribunal the Reepondants/Contemners 

filed a Misc. Case before this Hon'ble Tribunal 

praying f or extension of another 3( three) months 

for implementation of the HOn'ble Tribunal Judgment 

dated 10..0697 • Accordingly the HOn'ble rribunal 

granted 3(three) months time to the Respondents/ 

Contemners • In this period ofexteneiøn of' time 

the Reepondents/Contemn.ers did not take any steps 

for implementation of the judgment. But they filed 

another Misc.. Cage Numbering 84 of 1998 before 

this HOn'ble Tribunal praying for another Three 

months time for implementation of the HOnbIe 

Tribunal judgment • The Hon'ble Tribunal after 

hearing the both parties On 060498 passed the 

Order that two months time willbe.eufficient for 

implementation of the Judgment dated 10-06..97 by 

the Respondents. Accordingly. the Hon'ble Tribunal 

(Contd.) 
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granted two months time from 06-.04-98 to implement 

the Judgment & order and it also held by the Han'ble 

Tribunal that no further exteflsiOfl will be granted 

to the RespOfldeflta/Contemners. 

Armexure2is the photocopy of thjHOn'ble 

Tribunal euch Order in Misc et Cage dated 6..4-98 

5) 	That your .petitionèrbegs to state that 

* 	inapite Of a clear direction given by thi Hon'ble 

Tribuflel the 1eePOfldenta/COntemflers have deliberately 

not complied with the judgment & Order with a motive 

behind and no steps has yet been taken for payment 

of the allowance given by this Tribunal 

.6) 	That it may b.e worth to mention that in - 

similar cases filed by the similarly situated persons 

regarding payment of Field Service ConcessiOn the 

HOn'b]e Supreme. Court of India affirrnód the judgment 

Of this Hon'ble Tribunal vide Civil Appeal No. 1572 

of 1997 dated 1,7-297 . 

7) 	That your petitioner begs to state that 

the Respondente/Contemners have shown complete 

disregard ., dis0bedien6e to this HOn'bie Tnibunel 

end have no . t cared to carry Out the judgment/order 

passed by the Hon'ble Tribunal and this anunt to 

seriOus Contempt of Court and a6, such, they deserve 

the punishment for disObedience/disregard Shown to 
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this HOn'ble.Tribunsl by not implementing the 

Judg!entOf. this }40n'ble Tribunal in C.A. No. 

280 of 1996, - 

That your petitioner submits that 

unlesS the Reepondenta/Contenners are holdup in 

c8se of 'contempt Of cOurt, the Contemner will 

not implement the judgment & Order passed by. 

this HOn'ble Tribunal and as such it is a fit case 

that the ConteTnners/RespOndents should be diected 

to appear before the HOn'ble Tribunal to explain 

as to  why they have not  yet implement the judg-

ment of this Ik;t Hoñ'ble Tibunal • 

That your petitioner ,  submits that all 

the Respondents/COntemners deliberately and 

intentiorally disobeyed and diahonoured the judge 

ment- and Order passed by this Ho,n.'ble Tribunal 

and hence all of them are liable .tü be punished 

under the prOvisiOn Of Contempt of Court procse 

dinys 

Ia) 	 That your pètitióner submtg that 

he has filed this petitions bona fide and for 

the ends Of justice ° 

Under the facts 'and circtAmstences 

mentioned abovp, it is, therefore, 

respectfully prayed  that your Làrdship 

may be pleased to admit this petition 

and issue contempt Notice to the Res-

pondents/Contemners to show CBuse as  

to why they ahouldnDt be punished 

under Section .17 of the Central Admini 

6trtive Tribunal Act, 1965 Or pass 

(Contd.') 
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• 	•iiaArL CHARiZ 

The applicants aggrieved for nOne. 

comphiSnCe and non-payment of Field 5ervace Con 

cession in terms of the Hon'ble Tribunal Judgment 

& order dated 10O697 passed in 0 .A. No, 280/96 

The Contemners/RespOndents has wilfully, deliberately, 

violated the 3udgment & Order passed in 0 .A. No, 

280196 by not implementing the direction citained 

therein till date. Accordingly the Reapondenta/ 

Contamners are liable for contempt Of Court procee.. 

ding and severe punishment thereof as provided for 

under the law . They may also be directed to appear 

• 	• 	 in persOn and reply the charge Of this Hon'ble • 
• 	

Tribunal •. 	 •. 

•,•'. 
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Affidavit 

I t  TuG DJ. Bhattacharj8, Labour serving 

under the Comundizg Officer, 31.0 Station WorkáhDp, 

EME ,C/O 99 A.P.L do hereby aolemnlyi 3ffitm and 

declare as follows i 

That I am the applicant No.1 in 	A. No. 

280/96 and also pet3tlPflar of the above Contempt 

Patjtjofl and as suôh, I em fully conversent with the 

facts and cjrcurngtnces of the case also being authO 

need I am Competent to awer this affidavit on behalf 

Of the applicants of the OØ A.. No.  280/964 

That the statemerte made in this petition 

in pnragrephs-I)J Z1/ 5) '/1 	 are 

true to my knowledge, those made in paragr8phs 	- 

- 	
are being matters of record are 

true to my information derived therefrom which I 

believe to be true and the rest are my humble sub-

missions before this Hon'ble Tribunal. 

And! sigthis affidavit on this 	day 

Of June, 199,8 at Suwahati . 

Identified by me 

Deponent 

Advocate 

Solembly affirmed before me by 

the Deponent who is identified by 

Mr. Adi3. Ahmed , Advocate 

SWt' 	J_- 
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CIN1thL AD1J.N13JA.lIv 	TIUIJUNAL 
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1 /  

Origillal Application No. 26/ of 1996 (Series) 
Date of. decision 	

This the 10th day of June, 199/. 

'ble Mr. Jusdce 	
'ichajrnian •on t

ble ShtI G..Sang1yj, Administrative Nember.  O.A. No. 267 of 1996 

Ram Bachan & 14. Ors.  
By Advocate Mr. A.Ahm• ed 	

. 	 can ts 
-versus 	 . 

Union 01 Intha & 0r. 	• 	
.. 

By Advocate Mr. s.A1.i; 1 eafled Sr. C.G.S.C. 

0.A. No. 280 of 1996. 

	

& 31 Ors. 	
. . By Advocae.r. A.Afrned 

V er sus 

Union of India & Ors. 	
. 	•OndenL3 

By Advocate Nr. S.Aii,learned Sr.C.CSC 

Shri Har Knishna Kazumd ar & 24 Ors. 

By Advocate Mr. A.Ahned 

).; Uj 	•'flclja & Qs. 	
.•• 

By Athocate hr. S All, Learned S C G S C 

Sri 	lj 	
ChajlOL•Ü K31 11; 	& 19 Ors. 

tly Advoca to t'r. A.. Ahmed. 	
I 

-v tn: _U:i - 

Unioi 	of 1r1j) 	& OL • 	 . . • 

By 
Advoct, Nc. S.A.LI, lerrocJ Sr.CGC 

•.. .0.1,. 
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O.A. No.y 01 1996. 

Noinal Chandra Das & 94 Ors. 

by Advocate Mr. A.Ahmed 
	 Cflfltt3. 

- versus- 

Union ot India & Ors. 	
.•• 

By Advocate Mr. S.AlI, learned Sr.C.GSC 

ORDER: 

The 	aoe •appli05 	
Involve 	common 

questio5 of law and similar' tacts therefore we are 

disposjg ot all the, applications by this common 

order. The facts are; 

All the 
ap plicHts .  are' Group hi & i 

Civilian 	Employees 	serving 	under 	the 	Detenc ?, Department 	
1flce long time. 'They are now posted in 

Nagaland 	The. 	applicants * state 	that 	Central 
Government by various 

C1CU8r5. gave direction3 that the CIVilian 
'Employees 	

under the Detence 
in Nagaj 	

are. eligible tor Certain benefits 
for taking 	risk 	f thejr 	ife. dhey furthe 	state 

I: 

	

	
that as per the v 'ri us' -'(;Overnm nt circulars and 

Lice Memorafl.du,n the
Civilian. 'Employees are entibjed 

to get the benefit 
0± Field Service Concessjo 	As per 	t h e 	G OVe Iettr 	No. 	37/AG/j' 

dated 13.1.1994 the applicants 
being Civilian Employees under 

the Defene DepartffleIt 
and at present POstd in Naga1fl 	are entitled to Lh 
benefit oL Field Service 

'Concession 	In spite ot 

.repeated 

dl 
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cePQaLed reque . 3L8 and. deuIands the responderit t3 have 

retused to give the said benefit. Hence the present 
appi icat - 

3. 	We 
have heard 'leaned Counsel appearing on 

behalf of the appllcaflta' and Mr. S.Alj, learned Sr. 

C..S.0 Learned counsel for te applicants submits 

that the prsent cases are covered y the decision of his 
 

Tibunai namely, 	
the dec1son.ot O.A. Nos.  

125 of 	
124 & 

1995 dated 24..1995 	
By the said order t his 

Tribunal directed the respondents to give the benefit' 

ot Field Service Concessions to the applicants of the 

above two Original App1catjons The present 
 

applicants are also S.1nh1ary situatedand 
	80.they 

are also entitled to ,  the said benefit 	Learned 
counsel tor the applicants further submits that in 

spite ot repeated reques 	
demands respondents 

have ti1 now Ufliud such. 
	

benefit to the present 
applicants 	Which 	 not 	onj 	arbitrary,  
discriminatory but aio.ufl.r'eQabj 	

and unfaj. 	Mr. Al1, learned Sr.C.GS 	
very tai'1y Concede5 that 

this Tribunal in simjjär facts an 
	circuthstances of 

the case directed the authbrjty togive 5uc benefit 

to those applicants and Mr. All also 
COfltirj 	that the 

present is covered by t 	order, 
4. 	

On hearing the Counsel for the parties .and 

on Peus8j ot the records we 
are of  C 110  Opinion that 

the present cases are covered by L110 doj 	01 Lhi s 
Passed in O.A. Nos 	124/95 and 125/95 and 

Lheretore we d i r e c t 	t h e resporIde(lts to pay 
t'iejj SCC\/iC 	

Concession to the present appI1catts 	1111  

... Inust 

/ 

4 
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IIIUS 	be done as early as 
POSSIt)10 at any rate 

monLj 	
frorn he date of receipt of the 

Copy of this Order 

The ap.pIjcatjo 	
Iu1OWed 

entire 	facts 	and of the 	case, h6 
as to Psts. 	

wever e 
make no order 

L 7c' 

• 	 i- 
Si 	

I 

uI 	1 ' • • 	 • 	 - 
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do 

6.4.98 
	

This Misc. Petition haabeen 

filed by the petitibner/respondents 

pry 4ing tor. cxtension of. time. to 
implement the order dated 10.6.1997 

passed by t65 Tribunal in 

0.A.No.280/96. Mr S. All, learned Sr. 

C.G.S.C. submits that the respodnents 

have accepted the judgment. However, it 

require8 three months more time from 

today to implement the judgment. Mr A. 

Ahmed, learned counsel for the opposite 
party/applicants, on the other hand, 

opposes the prayer. He submits that 

already one extension was given for 

three n,nths and another three months 

will bc too long a period. He further 

submits that if at all the Tribunal is 

inclined to grant time it may be for one 

S 	 FORM NO. 4 

(See Rule 421 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATJ 

ORDER SHEET 
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Applicant(s) U  

Respondent(s) 	.)  

Advoatc for App'icant(s) tv..' . 

Advocate for Respondent(s) 	A 
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f';f• ;-• 

month OILdy. 

onsidoring the submission of the 

learned counsel for the parties, we feel 

that two months will be sufficient for 

impleme tation of the order. Accordingly 

we gran two months time from today to 

impleme t the order. No further 

extensi n will be granted. 

he Misc. petition is accordingly 

disposec of. 

Sd/VICLQAUMAN 

sqfIEn3u (A) 

I 

• • 4 	f 

A 
• 

• 	Copy for in oX1Dat 

L.Mr SML I SrG 

• 
At *A *Ahmi d j, A41  

Dated 
neces sary action to $ 

•, Guwahatj Bencb 
Ga'ihati High CouxtGuwahatj,, 
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